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(vi) After due legal consullation the Company decided to convene board mceling regardless ofthe
fact whether the CMDC di.eclors atlend or nol. The Board Meeting was convened on January
22. 2015 wirh due norice thereof having been senl to all the direcrors including CMDC
nominee dircctors. However, none of thc nominces of CMDC anended the meeling and
therefore the meeting was adjourned ro February 5, 2015 lvith due nolice thereof senl to all
the directors. Al the said meeting rhe Company, inrcr-alia. approved the audiled financials for
the year ended on March 31, 2013 and March il.2014 and convened the annual general

meelings on February 13,2015 and February 14.2015. At the respcctive annual gcneral
mcelings, lhe members approved and adopted lhe audited linancials and accordingly the

Company filed the same with MCA.
The Registmr ofCompanies, Chhatt;sgarh forwarded the compounding applicarion vide his leller No.
No. ROC-C.C./621ArJTA",20I 5i 952 dated 17.07.2015 and the same hds becn keatcd as Compan)
Application No. 251/621 A/CLB/MB/2015.

2. the undersigncd, the then Prcsiding Officcr, of crstwhile Compan) Law Board had gone
lhrough rhe application and the repo( submitled by the R€gistrar ofCompanies. Chhalrisgarh and also
the submissions mad€ by the Authorised Representalive al the rime of hearing and noted lhat
applicalion for compounding of ofrence commined under Section I66 of lhc Companies Act. I956.
meriled consideration.

I A ccordingly. t he offence comnr itled under 5ection I 66 o f thc Com pan ies Acl. I 956 as stared
and explained above has been ordered on I 8.05.20 I 6 to be compounded a8ain s1 the Company and its
lwo Directors on payment ofRs. I0,0001 by each.

4. Subsequentl). vide Nolilicalion No. A-.15011,1.li:016-Ad. lV dated 01.06.2016, issu€d by
the Minisiry of Corporale Afthirs. New Delhi, the Central Govemment has constiluted lhe National
CompanyLawTribunalanddissolvedrhcerstuhileCompant[-awBoardw.e.l]01.06.2016.

5. Thc applicants above named have remitted rhe lolal compounding lees ofRs.30,000l wilh the
newlJ- conslituted olllce ofthe Nalional Company Law Tribunal, Mumbai Bench i.e. afler dissolu(ion
oflhe Company Law Board.

6. Having regard 1o the [acts and circumslances ofdre case. the olience commined under scclion
166 olthe Companies Acr. 1956 by lhe Compan) and irs lwo Directors named above. is hereby

7. Thcrelbrc. Rcgislrar ol Compalics. Chhirlisgarh is hereb) direclcd lo lakc lirnhcr.r! un Js
provided undcr section 62lA(3)(c)(d) ofrhe Companies Acl, 1956

Ordered Accordingl)

B.S.V, PRA H KU N{AR
M.mber (JLrdicial)

Darcd this \o-X. , ,201-'l
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